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"ublished in the
EXTRAORDINARY ISSUE OF TRIPURA GAZETTE

Aganala, Monday, Ocinter 16, 2000 A, D. Asvina 25, 1922 S E.

GOVERNMENT OF TRIPURA
URBAN DEVE!L OPMENT DEPARTMENT

-UDD/2000 Dated. Agartala, the 11" October,2000
NOTIFICATION

i exercise of the powers conferred by Section 274 of the Tripura Municipal
Act 1ywd, the State Government hereby makes the following rules to amend the
Trinura Munuicipalities (Conduct of Election) Rules, 1995, namely -

(i3 These rules may be called the Tripura Muni cmalmc (Conduct of
Elecuon) (First Amendment) Rules, 2000,

[Ee G @

They shall come nto {orce at once.

(o.

. [n the Tripura Municipafiues (Conduct of Election) Rules, 1995 (herein
arter referred to as the Principal Rules) after sub-rule (2) of rule 3 the following
suh-rule shall be inserted, namely

SRR E‘etumirw Officer, Asst. Rctuming Officer. Election Authory, Asstt.liection
m) and any other officer appointed under these rules and any police officer
ated for the time being by the State Government for the conduct of any
shall be deemed (0 be on deputation to the State Election Commissioner
“or the period in which thev are so employed and such officers and staff during

2zt period be subject to the control, superintendence and discipline of the State -

W
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Ziection Commissioner”.
In the Principal Rules the following rule shall be inserted after Rule 3, namely :-

“3A State Election Commissioner may nominate observers who shall be the officers of

the Government to watch the conduct of election or elections in a constituency or a group of

constituencies and to perform such other functions as may be entrusted to them by the State

Election Commissioner”.

4. In the Principal Rules, -

(1) after sub-rule (1) of rule 13 the following proviso shall be inserted namely :

A e
SN i

" Provided that such person shall not be entitled to be a candidate ror
from more than two constituencies”.




(uy  after sub-rule (2) of rule 13 the following new sub-rule
shall be inscﬂw‘, namely :-
“(3) A candidate not set up by a recognised pelitical party shali not be deemed to be duly

nominated for election from = constituency unless the nomination paper s subseribed by 3
proposers being electors of the ‘:Ctm’cnc" :

Provided that nomination form mayv be prescribed by the State Blecuon Commissioner in
keeping with the format in use for nomination of candidates for election to State Assembly™

5. In the Principal Rules, below sub-rule (2) of rule 15 the following proviso shall be inserted,

i

]

namely -
* Provided that the State Election Commissioner ;:..,) nottty before every
general election revised Schedule of the svmbols keeping in view updated list of
frec symbols notitied by the Election Commission of Indiz which may be chosen
by the cand 1dmm ¢ the election in a constituency.
In rule 20 of the Principals Rules. for the figure “Re.2307 cnd "Rs 1254 the tigures

“Re.500/- and “Rs. 250/ snali be respectively be substituted.

tes shall be classified

“{3) For the purpose of listing the names under sub-rule(l) |, the candida

as follows, namely :-

<
(2) candidates of recognised Political Parties ;
(b the candidates of registered Political Parties other than those mentioned 1
Clause (a).
(c) other candidates.
The names of candidates in each category shall be arranged in the order as specified at-ive in
Bengali alphat in other language as the State Election Commissionsr may

he addresses af the comesting candidates as given in the nomination papers
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'-ch othcr particulars as prescribed in Form 7. Alphabetic order shall be
the names of the candidates and not with reference 1o their

mncipal Rules, - 1n rule 33 the following provise shall be inserted, namely :-
“Provided that where the paper seal 1s used for <ecuripg a ballot box, the Presiding
Officer shall affix his own signature on thé paper seal and obtain theruon the signatures of
' f fixing the same and that the procedure as the
| be followeo

N

S
State Eiection Commissioner m ay direct sha
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9 inthe Priocpal Rules, aftef rulé 33 the following new rule shall be inserted, namely :-
'tie State Election Commissioner may, if he considers it expedient so to do, direct
that electronic voting machine used for conduct of Parliament or Assembly
Election may also be used for conduct of election of any municipality or any
constituency or any part thereof  subject to permission, where necessary, and

tollowing the procedure prescribed/determined by the Election Comunission of
India™.

AN

10 In the Pri “crpal Rules, the following proviso shall be inserted below sub-rufe (4) of rule

“Provided that in the case of use of ballot box of a particular design the procedure for
ballot box for the poll and sealing of the ballot box on

rreparation of the
completion of poll shall be such as the State Election Commissioner may direct.

Pl in rule 39 of the Principal Rules, after sub-rule (4) the following sub-rule shall be inserted.
namety -
T ificat >t an elector, the identity card, if any,

“(5) Por the purpose of identification of
supplied to him by the Election Comunussion ot India may be entertained by the

Presiding Officer concerned.
2. Inthe Principal Rules, in rule 80 -

1g rna:gzinal note shall be substituted by the words “Registration etc™ ;
he following sub-rule shall be inserted, namely :-

T autnorities mention above may on receipt of the

N ¢ same and declare the seat vacant

; .\,uuﬁ 39B accept th
THI resignation wi th n 14 days as specified in that sub-

re 2zl the seats v .cant in Form 25.
<J

{11) The Chairperson may on receipt of the resignation under sub-section (2) of
section 39B and if satisfied that it is genuine and voluntary accept the resignation
and declare the seat vacant in Form 26.

(ii1) The Chairperson if satisfied that a
consecutive meetings without permission of the Chairperson as provided in sub-

section {3) of section 59B, declare the seat vacant in Form 27.

member has remained absent from three

(iv)  The Chairperson or other authorities on receipt of information about resignation
under sub-section (4) of Section 59 B shall record such information and on
failure of the member to resign within 14 days under that sub section from the
membership of Loksabha, Rajyasabha, Tripura Legislative Assembly, Tripura




Tribal Areas Autonomous District Council, Panchayat or other local authority declare
the seat in the Municipality vacant in Form 28.
=
13 In the Principal Rules, for the existing Forms 2,3, 4 and 7 the following new forms

bearing the same number 2, 3, 4 and 7 as given in the annexure shall respectively be subsuituted.

By order of the Govemnor.

{ DD.Chakraborti)
Commissioner-cum-Secretary
Urban Development Department.




FORM-2
[ See rule 13(3) ]

Election o Muricinality:  vovmrovesmusarssoms oo smwsss s s smes w00 im0 i3 o b dosll
“RIKE OFF PART 1 OR PART 1l BELOW WHICHEVER IS NOT APPUCABLE

PART- | .
{ To be used by candidate set up by recognized political party }

i nominate as a candidate for Hection to the...........ooooiii o Municipality from the Seat
NOL e of v constituency which is a general seat/ a seat reserved for Women/
Scn.Castes/ Sch Castes{Women)/ Sch. Tribes/ Sch.Tribes(Women).
Candidate's name.............. .. e _Father's/Mother’s/Husband’s
3 - A Ci¥EFEEHEE 2103 e ..His/Her postal address... ... D
.................................... His/Her name entered at SLNo.............. . .in Part No.........of the
slectoral rolisof the. ... ~...constituency of......... 2 o s o o s £ B e i 5

N

Municipality.

MY FamE IS, . anditisentered at SENc. .
Part No of the electoral o‘lq ofthe. oo constituerny
a1l ' S R TT Municipality
Date. i ( Signature of Proposer !
PART-lI
( To be used by candidate NOT set up by recognised Political Party )

e Fereby nominate as candidate for election to the..............ooin, Municipality from the Seat
Nooo o of constltuenq.,,.. o .which is general seat/ a seat reserved for Women/ Sch.
Castes/Sch.(astes(omen)/ Sch.T D"S/SCD wops(Women)

Candidate’s Name. ... e Father's/Mother's/Husband's
RAME it His/Her postal address. .. omsisaneissmmisarewmor sosprms s ssmarisvssanms

His/Her name is entered at SINo...........ooiiiinn, in Part No.......... !
the.....................constituency of the Municipality.

We declare that we are electors of this Constituency and our names are entered in the electoral rois
of . oL ...Constituency as indicated below and we append our signatures beiow in toxen of subsmbmg 1c
'nis nomination.
f



-2-

Particulars of the proposers and their signatures.
Sl Electoral Roll No.of propose

No. :
Name & Kumber of the SI.No. in that “Full name.
Constituency. part,
1 ) LI -
2. L -
2 |
4 [
. ]
5. | J . o
| NB : There should be 5 electors of consuituericy as proposers as prescribed in Rulz 13 |
PART-IH
l, the candidate mentioned in Part-l/Part-il{ Strike out which is not 2poi -2z ¢ 2 - zmination

and hereby declare -
(a) thatthave completed...........ccoo i 27z of age.
(STRIKE GUT b(l) OR b(ii} BELOW WHICKEVER IS'NOT APPLICABLE

(b) (I)thatlamsetup thiselectionnythe .o iens party Wit D IIITIn Lo
State Party in this State ard tn2t the symbol reserved for the above p=rey =2 = =2z =«
OR

(b) () that | am set up =zt thie election by the........ o SET oan iR iS4
registered unregistered contcal party/ that | am contesting this =~ o= @ :7 ~r=retIeor famzidate
(Strike out which is not apciiczble) and that the symbols | have cnoczss - oo oooefzremis =02

{c) that my name and my ‘3ther's/ mother's/ husband's name have been correctly spait out above
Wliesvosamsscnpammmasvnamn 5 5 n wgepurssmensgyys gy (name of the la~zuage).

a8}
fu

ans belief I am qualified and not also disguz"2d for being chosen te fi

{d) thatto the best of my knowizss
the seat in the Municipality.

- N TR PP, - { Signature of (andidate )

“Score out the words not applicable.
*Score out this paragraph, if not applicable




7
<o oyt whichis not applicable.

" 4 “recognized political party” means a political party recognised by the Election Commission under the

Eiezion Symbols(Reservation and Allotment) order, 1968 in the State concerned.

-3-
PART-IV
{ To be fited by the Returning Officer }

Serial No.of nomiNatioN PaDEI. . ...\ttt ettt sttt s e e e e e

This nomination was defiverad to me atmy office at............{houryen.. ... (date) by the

thsn
* canchdale; proposer.
Returning Officer.

*Score out the word not applicable.

PART-V

or Rejecting the Nomination Paper

ave examined this nominaticn paper in accordance with Rule 14 of the Tripura Municipalities{Conduct ¢

Election} Ruies, 1995,

Returning Officer.

PART-VI
RECE!pI for Nomination Paper and Notice of Scrutiny
{ To be handed over to the persen presenting the Nomination Paper }

Serizi o ot Nomination Paper..... .o i

Yo o

"~z nomination paper ..
o™ TE Vumopo x*y from seat N .Lonstitu Drcy ko
was L2 vemsd 10 ME Al My OFICE Blirs oo s cii ks mnn s wsmitii s (hcur}or. ,,,,,,,,,, TP cEe] &t ,
: 'Vlace) by the candidat e/propose. o b on w5 sl (o st DETE),
All ncm -zu2m paners will be taken up for scrutiny at. . ~{hourfon....... ..
....(Place).
Date.. Boevan mas B Returning Officer.
* Score out the word not applicable
- -




[

- FORM-3
( See rule 21)

NOTICE OF NOMINATION

Election to the.. . ..o Municipality from the seat No.. . . owhich s
general seat/ a seal reserved for Women/ Sch. Castes/Sch.(astes(Women)/Sch. Tribes/Sch Tribes(Women)
UIVEIBE S oo 580 ok o5 omasnswom e 0 05 60 G B 4 30 RBA constituency.

Notice is hereby gven that the following nominations in respect of the above election have teen received
UDLS. PM tocay

l Serial No .of Name of candidate. | Name of ] Age of candidate. Agcress ﬁ]
nomination paper. | father/mother/husband | f
L z t 2 3 4 ] 5 ]
| Party affiiation Particulars of castes | Electoral rofl number I Names of proposers. i tlectorai rodl number
!| or tribes for of candidate. - of proposers.
[ candidates
| belonging to
| Schedued Castes or
: Scheduled Tribes.

6 | 7 | 8 S 10 N

*Score off the inappropriate alternative.




ND

FORM-4
{ See rule 23(1) ]
st of Validity Nominated Candidates.

~Hunicipality from the  Seat

reserved for Women/S:". Castes/Sch.Castes(Women)/

..Constituency.

which is o (;e::c;a! seat /a seat

et Sch Tribes(Women) under.
imber Name of candidate. [ Name of ** | Address of | @ Party affiliat ]
| ! father/mother/hushand. ’ candidate. | ]
; B ST T YT T T T '*f““"“—"—s‘““" .
e 3 . N —
Landidates of recognized Natienal and State Political Parties.
_angidates of registered Peltical Parties(other than recognized Naticra: and State Pelitical Parties;
¥ Other Candidates.
Returning Officer.




(i)

Election to the

FORM-7
{ See rule 25(3) |
{ist of Contesting Candidates.

general seal/ a seat reserved for \"Ofnen/C v Lastes/Schz
............................. constnucnc}a

A:"?u.l';é(_‘fpai:’“

f'om the Sca

Address of candidate. ‘Par‘v

—~‘ a0,

(V) Candidates of registered Polucal Parties(other than recognized Nationa! 2 State Foitica! Parties)
(Vi) Other Candidates.

Place .. . ...

Date ... ... Reiurring Officer
L]

* Applicable in the case of tznd.ozies menlones under categones (1) and (M) azcve.

NB:- Under col) sboel-s 280y ~aoers oF rand DS of 87 ihe red CEEDTEE BE. pE Tl

tarsecutingy $50~7 BT L T gENLREC
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FORM - 25

See Rule ~ 80(4)(1)
Whereas Sri

...... . member of the ... . Municipality bein
elected from more than one constituency has submitted his resignation from
have accepted the same

i
...... seat and !

Now thereture, | hereby declare that the said seat has fallen vacant with immediate
effect.
2

WHEREAS Sn

..member of the Municipality being elected from more
than one constituency has not submitted resignation within the stipulated period ;

hereby declare that all the seats, namely
clected have fallen vacan

8,
i
I n

... from which he was

....Nagar Panchayats
unicipal Council.

Secretary, UDD

State Election Commissioner.

Iy |



1171 NI A Ee e I , .
¥ / i Jmemocer 0l il}lc “ e s .\1Lnl 11)(1“[\ nas
W Nnereas u;]x ......................... 5 ' V . S o ‘“‘({ V()! . :
T B ] y 1O =y Tiverl - A atter l) Hilp satisiied nat 1l s gentine an funt h} i
] :d hi ) i frolxl(»“.bLgh dndd diter oc¢ S~ (
i !ls‘:u s LLSH_,HZHIO“ 3

have accepted the same ;

1 & ac 1th ediate effert
creby declare that the sawd seat has fallen vacant with immediate effect.
Now therefore, I hereby declare that the said seat has

“han S 1 Rt e xegicsed
Chatrperson............. Nagar Panchayats
A riais M “1 at (Toypynogd

Avartaia Municipal Coung




Lol it 5

oo Rate ?\’()(4){“%3

Whereas S1
Mumcipalits b

naned absent from three consecutive meet

member 0l the

ML

il

and (3)...... . and [ am

of the mumecipality held on i
satisiicd that he did not obtan permssion of the Charrperson for remaining absent

Yo
(e

Now therefore |

clected has tallen vacant

Secretary . DD
State lecuon Commissioner.

<eat from which he was

Pl

ot Mumapahitvy
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FORM - 28
See rule 80(4)(1v)

Whereas | amr saustied  that S

T

....... . Municip has fatled w6 resign from the mien
epistative Asscmbhy Trpura Tribal Avcas

neil/ L. Panchavat..............Local Authority wie
date of his election to the aforesaid municipahity .

Now thetetore | hereby declare that the said sear oo
etfect

fallen vacant wiih mmediate

Chairperson..

(Name of Municip

ommissioner

member ol the
the Tripura
omeus hstric:
4 days from the

Muntcipality has

Syl

[TV

’M\'ﬁ



